Mahendra Pratap Singh, S/o Sri Gajraj Singh,

a/a 24 years, C/o Dr. S.P. Singh, B
Mohalla- Farsauliyvana Rath . P.O. Rath, dy oy
Distt. Hamirpur (U.P.). e o

VERSUS
1.  Union of India through the General Manager, A
Central Railway, CSTM, Mumbai. S

2. The Chief Personnel Officer,
Central Railway, CSTM, Mumbai.
| cos s snssas aes o s INONPORCICIIES

Sri S.N. Khare
Sri K.P. Singh

Present for the Applicant:
Present for the Respondents :

ORDER

BY HON'BLE MR. A.K. GAUR, J.M.

According to the applicant, he deserves to be given the benefit of

Railway Board Letter dated 06.10.2007 {Annexure- 1).



in Railway as Commercial Clerk/Ticket Collector.

applicant has further submitted that the applicant belongs to ﬂaﬁfﬁ # '

community hence he is eligible for relaxation of minimum

marks to the extent of 45% marks in aggregate.

3. The case of the respondents is that the applicant appeared for the

first time in the year 1999 and could not appear for its compartment

examination, nor appeared for subsequent year’s main examination 1i.e.
in the year 2000 or its compartment examination and in the year 2001
main or its compartment examination and for this reason the applicant
is not eligible for appointment in Railway service as Ticket

Collector{ Commercial Clerk.
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4. Sri S.N. Khare, learned counsel for the applicant, on the other
hand, refuting the submissions of the counsel for the respondents,
submitted that according to rules, the applicant on submission of
medical certificate had been permitted to appear forft.lﬁird time and
declared passed and as such he should be given the benefit of Railway

Board’s letter dated 06.10.2003 (Annexure- 1 to the O.A).

B




order.

6.

no order as to costs.




